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Decentralisation of C.S.C.S. Scheme

149, Shri Ram Charan: Will the
Minister of Home Affairs be pleased
to state:

(a) whether it is a fact that after
the decentralisation of the C.5.C.S.
Scheme, in some of the Ministries/
Departments, Lower Division Clerks
confirmed with effect from the 1st
May, 1958 and thereafter have since
been promoted as U.D.C. whereas in
some other Ministries/Departments,
L.D.Cs. confirmed even prior to that
date have not been given promotion;
and

(b) if so, the reasons for such dis-
parity?

The Minister of State in the Minis-
try of Home Affairs (Shri Vidya
Charan Shukla): (a) and (b). After
decentralisation of the Central Sec-
retariat Clerica]l Service, persons al-
lotted to a eadre can look forward to
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promotion only against vacancies aris-
ing in that cadre and some disparity
in the promotion prospects from cadre
to cadre is, therefore, inevitable. The
disparity is also partly due to expan-
sion of activities of certain Ministries
and consequent increased requirement
of staff, and reductions in some others
as a result of work studies conducted
by the Staff Inspection Unit or intro-
duction of measures of administrative
reform.

Seniority and Pay Fixation of fx-
Army Men

150. Shri Ram Charan:
Shri Hukam Chand Kachwai:
Shri Ram Singh Ayarwal:

Will the Minister of Home Affairs
be pleased to state:

(a) whether Government have al-
lowed to count War Service including
service as Prisoner of War in the
I.N.A. of all the ex-servicemen of the
former Indian National Army towards
seniority and fixation of pay on their
re-employment on the civil posts;

(b) if not, whether there are ex-
ceptional cases; and

(¢) if so, the reasons therefor?

The Minister of State in the Minis-
try of Home Affairg (Shri Vidya
Charan Shukla): (a) Ex-I.LN.A. per-
sonnel who had rendered War Ser-
vice and who had spent some time as
Prisoner of War before joining the
IN.A., belong to the following cate-
gories:

(1) Those who belonged to the

Armeg Forces: and

(2) Those who originally served
as civilian Central Govern-
ment servants, including civi-
lians 4in Defence Services.

Ex-LN.A. personnel belonging to cate-
gory (2) above are eligible to count
their previoug service, including War
Service, plus the period of break in
service, including the pericd spent as
Prisoner of War and/or in IN.A,, for





